
STATE Vs. Aas Mohd@ Babloo 
eFIR No. 13298/21 
PS Mayur vihar 

06.08.2021 

Present: Ld. APP for the State. 

Sh. Vishal Sharma, Ld. LAC for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 
Aas Mohd @ Babloo is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused was formally arrested in the present matter; 
2. that the accused is in custody for more than 45 days; 

3. that he allegations are not grievous in nature; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that 
the trial of the case would take time and it would not be appropriate to keep the 
accused further behind the bars till the conclusion of the trial. Hence, the 
application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of his 
personal bond in a sum of Rs. 20,000/- with one surety of like amount. Accused be 
released after verification of his address by the 10. It is further directed that the 
accused shall not tamper with or try to influence the prosecution witnesses in any 
manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. _ _ _ 
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MEH Location: Delhi TA Date: 2021.08.06 

(ANSHUL r:Hem-Ar30 

MM (East)/KKD/Delhi/06.08.2021 



ST ATE Vs. San ju 

FIR No. 18/21 
PS Mayur vihar 

06.08.2021 

Present: Ld. APP for the State. 

Sh. Vishal Sharma, Ld. LAC for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Sanju is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the chargesheet against the present accused is filed u/s. 411 IPC, hence, 

the allegations are not grievous in nature; 

, 2. that the accused is in custody for more than 8 months; 

3. that the case property has already been recovered from the accused; 

4. that the chargesheet has already been filed; 

5. that, in view of spread of Corona Virus, the Court is of considered opinion that 

the trial of the case would take time and it would not be appropriate to keep the 

accused further behind the bars till the conclusion of the trial. Hence, the 

application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 10,000/- with one surety of like amount. Accused be 

released after verification of his address by the 10. It is further directed that the 

accused shall not tamper with or try to influence the prosecution witnesses in any 

manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
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STATE Vs. Rahul@ Shoot 
FIR No. 202/20 
PS Gandhi Nagar 

06.08.2021 

Present: Ld. APP for the State. 

Sh. Vishal Sharma, LAC for applicant/accused. 

An application for release of the applicant / accused Rahul @ Shoot 

on personal bond is moved by his Counsel. 

Reply filed by the 10. 

Heard. 

As per the report of the 10, the address of the accused is not 

verified that is to say that accused is not a resident at the given address. 

In view of above, the present application is dismissed. Copy of the 

order be given dasti on request. Application is disposed off accordingly. 
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STATE Vs. Sonu@ Karan 
FIR No. 536/20 
PS Mayur vihar 

06.08.2021 

Present: Ld. APP for the State. 

Sh. Arun Kumar Sharma, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Sonu@ Karan is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1 . that the accused is in custody for more than one year; 

2. that the case property is not recovered from the accused; 

3. that the chargesheet has already been filed in the present matter; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that 

the . trial of the case would take time and it would not be appropriate to keep the 

accused further behind the bars till the conclusion of the trial. Hence, the 

application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 15,000/- with one surety of like amount. Accused be 

released after verification of his address by the 10. It is further directed that the 

accused shall not tamper with or try to influence the prosecution witnesses in any 

manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
ANSHUL ~l~\JLtrn~~iY 
MEHT' A Location: Delhi 

fl Date: 2021.08.06 

(ANSHUL ME
1HfA)°530 

MM (East)/KKD/Delhi/06.08.2021 



STATE Vs. Harish 
FIR No. 536/20 
PS Mayur vihar 

06.08.2021 

Present: Ld. APP for the State. 

Sh. Dilip Suryavanshi, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Harish is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for more than 6 months; 

2. that the accused was not arrested on the spot; 

3. that the case property has already been recovered from the accused; 

4. that there is no previous involvement of the accused what so ever; 

5. that, in view of spread of Corona Virus, the Court is of considered opinion that 

the trial of the case would take time and it would not be appropriate to keep the 

accused further behind the bars till the conclusion of the trial. Hence, the 

application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 10,000/- with one surety of like amount. Accused be 

released after verification of his address by the 10. It is further directed that the 

accused shall not tamper with or try to influence the prosecution witnesses in any 
manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 
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